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PF Arrears of FACT, Udyogamandal
*432. SHRI K.K. VEERAPPAN :
SHRI V. GOPALSAMY:

Will the PRIME MINISTER be pleased to
state:

(a) the total amount of PF arrears pending
payment as per the assessment of PF
authorities

[RAJYA SABHA]

to Questions 36

in case of FACT, Udyogamandal, as on date:

(b) the details thereof including the arrears,
to be paid, the date on which the amount is
due
and also the steps taken to pay the amount;

(c) whether any steps in the past has been
taken by PF authorities to recover PF dues;
and

(d) if so, what has been the reaction of
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI EDUARDO FALEIRO):
(a) No Provident Fund arrears are pending as
per the assessment of Provident Fund
authorities in respect of the managerial and
non-managerial employees of Fertilizers and
Chemicals, Travancore Limited (FACT),
Udyogamandal.

(b) Does not arise in view of (a) above.

(c) and (d) In January, 1991, the Regional
provident Fund Commissioner, Kochi deter-
mined a liability of Rs. 17,71,232 against
FAC towards arrears of Employees'
Provident Fund contribution for the period
December, 1971 to September, 1987 in
respect of 249 workers engaged by
contractors. The matter is subjudice and
recovery has been stayed by the Kerala High
Court.

Entitlement of the employees of the Spices
Board to pensionary benefits

*433. SHRI M. A BABY: Will the PRIME
MINISTER be pleased to state :

(a) whether according to the Spices Board
Act, 1986, the employees of the Board are
elig- ible for pensions;

(b) whether the rules have been framed to
give effect to the relevant provision of the
Act; and

(c) if not, what, meausers are being con-
sidered or proposed to be considered by
Government to rectify the anomalies if any,
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC
DISTRIBU- TION WITH ADDITIONAL
CHARGE OF THE MINISTER OF STATE
IN THE MINIS- TRY OF COMMERCE
(SHRI KAMALUD- DIN AHMED): (a) Yes,
Sir.

(b) and (c) No, Sir. Government's policy is
that statutory organisations such as the Spices
Board should formulate their own pension
schemes without casting any budgetary
liability



